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GUPTA ar I. O. C. IiErollE TIll: 

PlPELJllIIS INQUIRY CoMMISSION 

MR. SPEAKER: On the 30th April, 
'.1974, Shri Madhu Limaye sought to 
. riPse a question of,privilegeagaiDst 
.Bhri C. R. Das Gupta of I.O.C. in respect 
of the affidavit filed by him before the 
Pipelines Inquiry Commission (Takru 
Commission) on the 8th February. 1971. 
SubsequenUy on the lOth May, 1974, 
the Minister of Petroleum and Chemi-
.:a18 (Shri D. K. Borooah). laid on the 

. Table of the House a statement giving 
the backgrouo.ld regarding the appoint_ 
ment of Shri C. R. Das Gupta as 
Chairman of I.O.C. I had then said that 
I had not come to any conclu-
sion till then about question ot pri-
vilege sought to be raised by Shri 
Madhu Limaye against Shri C. R. 
Das Gupta. 

During the discussion on this matter 
in the House on the 30th April, 1974, 
Sarvashri Atal Bihari Vajpayee and 
Madhu Llmaye had suggested that the 
relevant paperS on the subject might 

"be circulated to the members, I now 
lind that printed copies of the Lok 
Sabha Debates dated the 30th April 
and 10th May, 1974, have since been 

. circulated to the members. Copies of 
the relevant !Reports of the Committee 
on Public Undertakings !lnd Com· 
mittee of Privileges were also earliel 
cirCUlated to the members. 

I have examined the matter care-
fully. I find that Shri C. R. Das Gupta, 
in his affidavit· filed before the Pipe-

. lines Inquiry Commission (Takru 
Commission) on the 8th February 1971, 

. had not made any -reference, direct 
or indirect. to the Committee on 
Public Undertakings. Further, that 

'affidavit was filed by Shri C. R. Das 
Gupb before the Pipelines Inquiry 
Commission (Takru CommiSSion) about 

'two years prior to the apologies and 

Pritrilage 
corrections made by Sar¥a.sQsi P.·,~ 
Nayak and S. S. Khera. . 

I am, therefore, of the view thlit 
on the facts ot this case, no quesplln 
of privilege is involved 'in the ma'tt.er. 

SHRI SHYAMNANDAN MISHRA 
(l!legusarai): Sir, may I submit that 
your remark that Shri C. R. Das GuPbt 
had not made any reference to the 
Public Undertakings Committee which 
seems to form the basis largely of yo~ 
judgment does not seem to be quite in 
order. My submission would be that a 
reference to any Committee would not 
ipso facto involve any official in any 
breach of privilege because it is a 
matter of privilege, therefore, I would 
like that, in these things. the Chair 
must take a strictly technical view of 
the matter also. Even or: the last occa-
sian I had made a submission and I 
have my difference of opinion with 
the Chair. 
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SHRI SHYAMNANDAN MISHRA: 
Whenever there would be a real PQjnt 
of difference, the difference of opinlon 
on the part of Mr. Mishra would arise. 

]2.05 brs. 
PAPERS LAID ON THE TABLE 

GUJAR.\T CANAL (AMDT.) RuLES, 1974 

THE MINISTER: OF mRIGATION 
AND POWER (SHRI K. C. PANT): I 
beg to lay on the Table a copy of the 
Gujarat Canal (Amendment) Rules, 
1974 (Hindi and Eng1ish versions) pub-
lished in Notification No. G.H./ J /34-74/ 
BIA-I074/4/P in Gujerat Government 
Gazette dated the 14th June, 1974. 
under sub-section (2) of section 70 of 
the Bombay Irrigation Act, 1879 read 
with claUSe (c) (iii) of the Proclama_ 
tion dated the 9th February, 1974 
issued by the President in relation to 
the State of Gujarat. [Placed in 
library. See No. LT-8108/74.] ---Please see Speaker's. observations at Col. No .. : .....• 


